
 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI  

 

ORIGINAL APPLICATION NO 99 of 2021 (SZ)   

 

IN THE MATTER OF:  

 

Tribunal on its own motion Suo Motu based on the News item published in The Times of 

India Newspaper, Chennai Edition Dt.05.04.2021, Under the Caption “Chennai, You are 

breathing micro plastic”. 

     Applicant(s) 

Versus 

 

 The Chief Secretary to Govt.  of  Tamilnadu &  7 Others      

  

         Respondent(s)                                               

INDEX 

 

 
H.D. Varalaxmi 

 Regional Director 

Central Pollution Control Board 

Regional Directorate, Chennai  

Place: Chennai 

Date: 27.05.2021 

S. 

No. 

Particulars Page No. 

01 Status Report 01 - 03 

02 Annexure - I: Directions under Sec 5 of EPA, 1986 to State Govt. for 

non-submission of information/ submission of incomplete information on 

Plastic Waste Management to CPCB 

04 - 06 

03 Annexure – II: Directions under Sec 5 of EPA, 1986 for setting up of 

institutional mechanism for enforcement of provisions of PWM Rules 

07 - 10 

04 Annexure – III: Direction under Sec 5 of EPA, 1986 to State Govt. 

Regarding registration of plastic brand owners/producers and fulfilment 

of Extended Producers Responsibility as per provision of PWM Rules 

11 - 17 

05 Annexure – IV: CPCB letter dated 19.05.2021, to provide status of 

banning of Single Use Plastic and implementation status of provision of 

PWM Rules & SWM Rules w.r.t fulfillment of EPR liability by producers 

& brand owners 

18 - 19 

06 Annexure – V: Status of SUP Ban & fulfillment of EPR liability by 

producers & brand owners 

20 - 37 



CENTRAL POLLUTION CONTROL BOARD 

DELHI 

 

Date: 27.05.2021 

Status Report in the NGT Suo Moto matter (O.A. No. 99/2021(SZ) on news 

item published in the The Times of India newspaper Chennai edition dated 

April 05, 2021  

 

1.0 BACKGROUND 

 

Vide order dated 16.04.2021 in aforesaid matter, Hon’ble NGT issued the 

following directions  

Para12: The Central Pollution Control Board (CPCB) is also directed to consider 

this issue and also to come with a guideline as to how such probable dangerous 

pollutant unnoticed of can be curbed and how this also can be taken into 

consideration while fixing the standard for Ambient Air Quality (AAQ) criteria and 

what are all the mechanism to be provided for reducing the pollution that is likely 

to be caused on account of micro plastic as alleged in the report. 

 

Para 13: The Central Pollution Control Board (CPCB) and the State Pollution 

Control Board (SPCB) are directed to submit the report as to how far the 

notifications issued banning single plastic use has been implemented in the 

Southern States especially in Tamil Nadu and whether the extended producers 

liability that has been fixed under the Plastic Waste Management Rules, 2016 

and Rule (17) of the Solid Waste Management Rules, 2016 is being 

implemented in its letter and spirit and what are all the steps taken by the 

regulators to consider these aspects as well. 

 

2.0  ACTION TAKEN BY CPCB 

 

2.1 Inclusion of microplastics in National Ambient Air Quality 

Standards 

 

National Ambient Air Quality Standards (NAAQS) were introduced in 1982. 

These standards have been revised by CPCB in 1994, and later in 2009. NAAQS 

takes into account long term exposure to air pollution based on annual norms or 

brief exposures through 01/ 08/ 24 hourly standards for 12 parameters. Revised 

NAAQS were notified in 2009 for 12 pollutants (PM10, PM2.5, NO2, SO2, CO, 

O3, NH3, Pb, C6H6, BaP, As and Ni) based on health impact due to pollutant 

levels in the atmosphere. However, standards for atmospheric microplastics 

(MPs) monitoring were not part of NAAQS.  
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Revision of National Ambient Air Quality Standards (NAAQS) has been initiated 

and standards for atmospheric microplastic monitoring shall be examined as a 

part of the proposed study. 

 

2.2 Control plastic pollution  

 

Following measures to be taken for control plastic pollution which inturn would 

minimise microplastics in environment to include:  

 

a) Strengthening infrastructure for collection, segregation, channelization & 

processing of plastic waste 

b) Restrictions  on manufacture & use of  Single Use plastic items 

c) Standardizing protocols for identification, characterization & quantification of 

microplastics 

d) Effective fulfilment of Extended Producer Responsibility by 

Producers/Brandowners 

e) Creating public awareness for prevention & control of plastic pollution  

f) Promoting alternatives to petro-based plastic  such as compostable plastics 

g) Taking measures to prevent plastic waste littering specifically at hot spot 

h) Standardization of beach  clean up activities of litter including deployment of 

low cost trap, adoption of beaches , development of SOP for beach clean  

up  etc 

i) Taking measures to prevent burning of plastic waste 

j) Taking measures to prevent dumping of plastic waste in river, lakes and 

other water bodies  

k) Permitting operation of only registered plastic manufacturing / waste 

processing units having proper facilities 

l) Taking strict penal action against defaulters of plastic  

m) Setting up Institutional mechanism for implementation of PWM Rules 

 

2.3 Implementation status – EPR liability & SUP Notification  

 

 Annual Report for Plastic Waste Management: In compliance with 

provisions of PWM Rules (Section  Rule 17 (3) ) , CPCB compliles Annual 

Report on implementation status of PWM Rules based on information 

provided by SPCBs/PCCs.  

 CPCB has issued following Directions to SPCBs/PCCs under Section 5 

of EPA 

     

i. Directions under Sec 5 of EPA, 1986 to State Govt. for non-submission of 

information/ submission of incomplete information on Plastic Waste 

Management to CPCB in compliance with Hon’ble NGT Directions dated 

December 06, 2020 & September 10, 2020 in the matter of OA No. 247/ 

2017 (CPCB vs. State of Andaman & Others).(Annexure-I) 
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ii. Directions under Sec 5 of EPA, 1986 for setting up of institutional 

mechanism for enforcement of provisions of PWM Rules. (Annexure-II) 

iii. Direction under Sec 5 of EPA, 1986 to State Govt.  Regarding registration of 

plastic brand owners/producers and fulfilment of Extended Producers 

Responsibility as per provision of PWM Rules. (Annexure-III) 

 

In addition to the above directions, in compliance with Hon’ble NGT Directions  

CPCB has issued letter dated 19.05.2021( Annexure IV) to southern 

states(Tamil Nadu, Andhra Pradesh, Karnataka, Kerala, Goa, Puducherry, 

Telangana ) to provide status  of banning of Single Use Plastic and  

implementation status of provision of PWM Rules  & SWM Rules w.r.t fulfilment 

of EPR liability by producers & brandowners. 

 

On the basis of information provided by the concerned SPCBs/PCCs - status 

of SUP Ban & fulfilment of EPR liability by producers & brandowners is placed at 

Annexure V  
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Sl. 
No 

Item Kerala Karnataka Tamil Nadu 

1 Implementation of thickness 
>50 µm carry bags 
(virgin/recycled) [Rule 4(c & 
d)] 

Ban of single use  plastic items 
including plastic carrybags 
irrespective of thickness in the 
State w.e.f 01/01/2020 vide 
G.O.(Ms)No. 6/2019 Env dated 
27/11/2019;G.O.(Ms) No. 
2/2020 /ENVT dated 27-1-2020 
and vide GO no G.O.(Ms) 
No.4/2020 Envt dated 
16/02/2020 

Government of Karnataka has 
banned manufacture use, and sale 
of carry bags ( (No.FEE 17EPC 
2012,Banglore dated 11.02.2016)  

Tamilnadu Government in G.O. (Ms). No.84 dated 
25.06.2018, notified ban on manufacture, store, 
supply, transport, sale or distribute of use and  
throwaway plastics irrespective of thickness 
including plastic carry bags of any size and 
thickness and came into effect from 01.01.2019 

2 Partial/Complete ban on use 
of Plastic carry bags (through 
Executive Order) 

Do Do Do 

3  Issue of Public Notice for 
identification of unregistered 
units, units operating in non-
confirming areas, units 
manufacturing bags with 
thickness < 50 micron ( 
Yes/No)  

No GAP TNPCB has issued instructions to the district 
environmental enginers to recommend closure 
direction and disconnection of power supply 
against plastic waste recycling units who are in 
operation without valid registration as per PWM 
Rules, 2016. Also, Public notice in English and 
Tamil is being issued for identification of 
unregistered units, plastic units operating in non-
conforming/ residential areas and units 
manufacturing carry bags as per PWM Rules, 
2016 and use and throwaway plastic 
manufacturers as per GO Ms No. 84 of E&F Dept. 
dated 25.06.2018.  

Annexure-V
Status of SUP Ban & fulfilment of EPR liability by producers & brandowners 
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Sl. 
No 

Item Kerala Karnataka Tamil Nadu 

4 Creation of Public Grievance 
Cell( es/No)  

YesThe public Grievance cell 
already exists. The public can 
file complaint in the Chief 
Minister's Public Grievances 
Redressal Cell . They can also 
submit the grievance in and of 
the Board's office in every 
district based on their 
convenience. They can also 
submit their grievance by mail. 

GAP Presently, complaints are received by the TNPCB 
through  online grievance petition redressal 
system and necessary action is being 
taken.However, creation of public grievance cell 
for registration and resolution of complaints has 
been instructed for model districts to implement 
the same. 

5 Identification of institutions 
which will be involved in 
implementation of Action 
Plan ( Yes/No)  

YesThe Government vide order 
No. 6/2019/Envt dated 
27/11/2019 authorized all 
District Collectors, Sub 
Divisional Magistrates, officers 
authorized by the Kerala State 
Pollution Control Board, 
Secretaries of all local bodies 
and any other authority or 
officer authorized by the 
Central GOvernment u/s 19 of 
the Environment (Protection) 
Act 1986 for the 
implementation of directons on 
ban on single use plastic and to 
file complaint before the 
appropriate judicial forum to 
take cognizance of the offense 

GAP The Municipal Administration & Waste Supply 
Departjment vide GO Ms. No. 58 dated 
20.04.2019 has ordered to constitute  special task 
force under the chairmanship of district 
collector/ district magistrate. The special task 
force  (STF) in every district is entrusted with the 
task of creating awareness about SWM Rules, 
2016 by involving educationa, religious and social 
organisations including local Eco-clubs. In this 
regard, TNPCB vide letter dated 03.12.2020 has 
addressed the additional chief secretary, MAWS 
Department to issue Amendment to GO Ms. No. 
58 of MAWS Dept. dated 20.04.2019 to include 
the members of residential welfare association, 
industrial associations, industrial development 
Corporations, Market associations etc in the 
special task force in order to ensure the following 
i) Enforcement of action plan for plastic waste 
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Sl. 
No 

Item Kerala Karnataka Tamil Nadu 

as per the provisions of the 
Environment  (Protection) Act, 
1986 

management as per PWM Rules, 2016.ii) Training 
of workers in the urban local bodies, Resident 
welfare associations, industrial associations, 
market associations etc. to achieve effective 
implementation of plastic waste management.iii) 
To launch awareness program for the publiciv) To 
identify locations (parks, Religious places etc) 
where littering is a common problemv) To create 
surveillance squad to prevent littering in such 
locations. 

6 Training of workers from this 
institutions  ( Yes/No)  

Yes GAP Yes 

7 Launching Awareness 
Program for general public 
(Yes/ No) 

YesAwareness programmes on 
Environmental Rules were 
conducted at State level and 
District level. Awareness 
programmes for the 
'identification of Single use 
palstic products by simple 
methods, its alternatives and 
compostable products was 
conducted by Central Institute 
of Plastic Engineering & 
Technology (CIPET) in co-
ordination with Kerala State 
Pollution Control Board at 
Regional level at 

GAP Yes 

35/2021/UPC-II-HO
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Sl. 
No 

Item Kerala Karnataka Tamil Nadu 

Thiruvananthapuram, 
Ernakulam and Kozhikode. In 
this programme, 60 persons 
participated in Trivandrum, 100 
in Ernakulam and more than 
300 in Kozhikode. The Board 
also conducted programmes on 
implementation of Rules at 
State level, Regional and District 
level. 

8 Identification of locations 
where littering is a common 
problem ( Yes/No)  

Litter survey is being conducted 
by the Board and the gathered 
details are studied. 

GAP Yes 

9 Have surveillance squads 
been deputed in all locations 
( Y/N)  

Yes GAP Yes 

10 Incorporation of user fee for 
waste generator and spot 
fines for littering in bye-laws 
of local bodies ( Yes/No)    

YesAs per the G.O (MS) No 
6/2019/Envt dated 27.11.2019, 
the Secretaries of all local self 
Government Institutions, Sub 
Divisional Magistrates and the 
authorized officers under Kerala 
State Pollution Control Board 
shall impose Rs. 10,000/- as fine 

GAP With respect to plastic waste management, 
urban local bodies have notified bye-laws in 
which plastic waste management fee is 
prescribed (as per Rule 15 of PWM Rules, 2016) 
and penalty provisions for providing 
unsegregated plastic waste by residents and 
commercial establishments is prescribed.  Since 
there is no provision for imposition of spot fines 
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Sl. 
No 

Item Kerala Karnataka Tamil Nadu 

to any manufacturer, 
shopkeeper, vendor, 
wholesaler, ratailer, trader or 
any other persons who violates 
any of the directions mentioned 
in the above order. If such 
person is found in violation of 
any of the directions for the 
second time, they will be 
imposed a fine of Rs. 25,000. If 
the violation is found repeated 
by such person, the Secretaries 
of all the Local self Governmet 
Institutions and the authorized 
officers under Kerala State 
Pollution Control Board are 
directed to impose a fine of Rs. 
50,000/- and to issue closure 
order to such 
shop/manufacturer form 
carrying out any such activity 
thereafter in such premises.  

for littering in the PWM Rules, 2016, the same in 
not prescribed in the bye-law of local bodies. 
Meanwhile, as per Rule 4(3), 15(f) & 15(zf) of 
SWM Rules, 2016, local bodies have to specify 
user fee for waste generator & spot fines for 
littering in their bye-laws. In this regard, all the 
urban local bodies have framed & notified the 
bye-law with provisions for user fee & spot fines 
for littering of solid wasted in public places, open 
places, open places, water bodies, etc. In order to 
ensure effective implementation on the 
specification of user fee and levying of spot fine 
by the local bodies, TNPCB has issued directions 
under section 5 of environment (Protection) Act, 
1986 vide Board proc. Dated 03.12.2020 to the 
commissioner, greater Chennai Corporation, the 
commissioner of municipal administration, the 
director of Town panchayats and the director of 
Rural Development & Panchayat Raj Department. 

11 No of registered 
Producers/brand 
owner/importers as per Rule 
9 & 13 of PWM  

0 NA 78 
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Sl. 
No 

Item Kerala Karnataka Tamil Nadu 

12 Percentage of producers / 
brand owners / importers 
which have engaged with ULB 
of PWM 

0 NA 0 

13 No.of  Brandowners/ 
producers operating without 
Registration from SPCB/PCC/ 
CPCB  

In order to implement EPR 
financial responsibility of PIBOs, 
KSPCB proposed bringing all 
PIBOs under consent and 
generating EPR fund from 
consent fee. The EPR fund can 
be distributed to ULBs for 
strengthening their collection 
systems. This proposal has been 
sent to Kerala Govt for 
approval. 

GAP GAP 

14 Details of Coercive Action 
taken against defaulting units 

Guidelines for levying EC from 
the BOs need to be intimated. 
As the proposal has not been 
approved so far, the Board is 
not able to take action of EPR 
registration. 

GAP GAP 
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Sl. 
No 

Item Kerala Karnataka Tamil Nadu 

15 No. of violations & action 
taken on non-compliance of 
provisions of PWM Rules, 
2016, as amended, 2018 
(Rule 12) 

District Pollution 
Control Board inspected various 
shops and market places 
through out the state and 
identified 93 number of 
violators .  
465 inspections conducted and 
153 violations observed. An 
amount of Rs. 13,05,000/- 
imposed and Rs. 3,35,000 
collected as fine.  

Director of municipal 
administration has conducted 8357 
raids and Rs. 8877318/-, fine was 
collected and about 2205 tons of 
banned plastic seized during raids 

Closure Direction and disconnection of power 
supply were issued to 5 plastic recycling units 
who were in operation without obtaining consent 
from the Board and Registration as per PWM 
Rules, 2016 
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Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

1 Implementation of thickness 
>50 µm carry bags 
(virgin/recycled) [Rule 4(c & 
d)] 

Implemented( order no. G-
2/RNP/Goa/32/2018-20 dated 
08.08.2019 ) 

Implemented  Complete ban on <50 micron 
thickness  plastic carry bags 
is under implementation.  

All types of carry bag 
irrespective of 
thickness is banned in 
the UT of Puducherry 
with effect from 
02.08.2019.  

2 Partial/Complete ban on use 
of Plastic carry bags 
(through Executive Order) 

Amendment in Goa non-
biodegradable Garbage Control 
Act banning  single use plastic . ( 
order no. G-2/RNP/Goa/32/2018-
20 dated 08.08.2019 ) 

Certain Urban Local Bodies 
like Tadipatri, Vijayawada, 
Tirupati&Bobbili have put Ban 
on 
Plastic carry bags irrespective 
of their thickness. All local 
bodies have taken stand on 
ban on their own. No 
Executive Orders are available 
with this office  

Do Government of 
Puducherry has 
imposed total ban on 
single use plastics with 
effect from 
02.08.2019.  

3  Issue of Public Notice for 
identification of 
unregistered units, units 
operating in non-confirming 
areas, units manufacturing 
bags with thickness < 50 
micron ( Yes/No)  

Yes Yes, Board has issued public 
notice on 25.09.2019 ensuring 
thickness of petrobased plastic 
carry bags/films shall not be 
less than 50 micros except 
compostable carry bags. No 
producer/vendor/seller shall 
manufacture/stock/sold/use 
plastic carry bags/ film of 
thickness less than 50 
microns. 

GAP Yes, Public Notice 
issued on 03.03.2017, 
in English and 
Vernacular langauage.  

35/2021/UPC-II-HO
26Page no: 27



Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

4 Creation of Public Grievance 
Cell( es/No)  

Yes. Goa State Pollution Control 
Board has issued an order 
creating a Public Grievance cell to 
address the complaints and 
grievances related to plastic waste 
management Rules, 2016. Also, 
Directorate of Municipal 
Administration has issued an 
order creating Public Grievance 
cell to address the complaints and 
grievances related to PWM Rules. 
Further, Direcorate of Municipal 
Administration has issued 
memorandum to all ULB's to 
create Public Grievance Cell in the 
respective ULBs. 

Yes.The MA& UD dept, 
instructed all ULBs to create 
public grievance cell at ULB 
level. 

GAP Public Grievance Cell 
Sameer App, is under 
trial and will be 
launched in due 
course of time. 
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Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

5 Identification of institutions 
which will be involved in 
implementation of Action 
Plan ( Yes/No)  

Yes,As per the time targeted 
approved action plan for the state 
of Goa related to plastic waste 
management Rules, 2016. 

YesPR&RD,MA&UD,CDMA,Sw
achh Andhra Corporation, 
HM&FM, Educational 
Institusions and Civil supplies 
Dept. 

GAP Pondicherry University 
National Service 
Scheme Education 
Department. Local 
Administration Dept.  
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Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

6 Training of workers from 
this institutions  ( Yes/No)  

Yes, 
Goa Waste Management 
Corporation (GWMC) conducts 
various programmes in the state 
of Goa for awareness of general 
public and also training of workers 
of all the stakeholders that are 
part of the implementation of 
Action Plan. 

No GAP Yes, It is being done. 

35/2021/UPC-II-HO
29Page no: 30



Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

7 Launching Awareness 
Program for general public 
(Yes/ No) 

Yes,Goa Waste Management 
Corporation (GWMC) conducts 
various programmes in the state 
of Goa for awareness of general 
public and also training of workers 
of all the stakeholders that are 
part of the implementation of 
Action Plan. 

yes GAP YesPlastic awareness 
rally and programme 
was organised  by 
Indira Gandhi College 
of Arts and Science, 
Saradha Gangadharan 
College, Kanchi 
Mamunivar Centre for 
Post Graduate Studies 
and Tagore Govt.Arts 
and Science College. 
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Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

8 Identification of locations 
where littering is a common 
problem ( Yes/No)  

This Department has also issued 
Memorandum directing all the 
ULBs to further identify the 
locations where littering is a 
common problem and keep a 
strict vigil on the littering of waste 
by the squads. 

Yes GAP Yes 
 Beach, Bus Stand, 
Market.  

35/2021/UPC-II-HO
31Page no: 32



Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

9 Have surveillance squads 
been deputed in all 
locations ( Y/N)  

Yes,Directorate of Municipal 
Administration has issued 
memorandum to all the ULBs 
directing them to keep a strict 
vigil on the littering of waste at 
the mentioned location by 
utilizing the services of present 
squads constituted under Goa 
non-Biodegradable Garbage 
(Control) Act, 1996. Also few 
village panchayats have installed 
CCTV for surveillance to keep a 
check on littering at the identified 
locations. the Squad consisting of 
Secretary, Clerk and ward 
member mnitors the location in 
the village panchayat jurisdiction.   

Yes GAP yes 
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Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

10 Incorporation of user fee for 
waste generator and spot 
fines for littering in bye-laws 
of local bodies ( Yes/No)    

In the state of Goa, there exists an 
Act, namely, The Goa non-
Biodegradable Garbage (Control) 
Act, 1996 that deals with 
prevention of throwing or 
depositing non-biodegradable 
garbage like plastic  in public 
drains, roads and place open to 
public view in the State of Goa 
and for maters connected 
therewith or incidental thereto 
with an provision for penalty in 
the form of fines or 
imprisonment.In the light of the 
same, bye-laws as per Rules 6(4) 
of the plastic waste management 
Rules, 2016 were not notified. 
However, the Directorate of 
Municipal Administration has 
already notified Model municipal 
Solid Waste (management and 
Handiling) Bye-laws, 2020 vide 
Notification No. 
10/661/2018/DMA/Sanitation 
Rules/ByeLaws/1614 dated 
24/09/2020 incorporating the 
user fee for waste generator and 
spot fines for littering in ULB 
jurisdiction including plastic 
waste.  

yes GAP Yes, As per Bye-laws 
framed by Local 
bodies, so far an 
amount of Rs. 
18.01.905/- has been 
collected form the 
violators. 
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Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

11 No of registered 
Producers/brand 
owner/importers as per 
Rule 9 & 13 of PWM  

nil The ROs furnished the list of 
PIBOs and recyclers which is 
given below: No. Of Unit 
Identified: Producers-132, 
Brand owners- 44. 

27 nos. of PIBOs and 34 
Recyclers have obtained 
registration duly submitting 
EPR Action Plan.  

Registration issued to 
18 Producers, 40 
Recyclers, 7 BOs and 5 
plastic raw material 
granules 
manufacturers.  

12 Percentage of producers / 
brand owners / importers 
which have engaged with 
ULB of PWM  

10 Not Provided 30 

13 No.of  Brandowners/ 
producers operating without 
Registration from 
SPCB/PCC/ CPCB  

An e-mail was sent to some 
identified Brand 
Owners/Prodcuers to comply with 
registration and to submit EPR 
certificate as per rules. 

The issue of Registration to 
Brand-owners & Producers 
and recyclers under PWM 
Rules, Is being continuously 
monitored through 
Stakeholder Department.  
 
No of unit not applied for 
registration: Producers-34, 
Brand-owners-56 

 
TSPCB has identified some of 
the PIBOs and issued notice 
to them for obtaining 
registration under PWM 
Rules. 

Not Provided 

14 Details of Coercive Action 
taken against defaulting 
units 

  Notice were issued to all PIBos 
and recyclers by the ROs of 
APPCB, directing all PIBos and 
Recyclers to apply for 
registration under PWM Rules, 
2018 

Board will be initiating action 
against defaulting units as 
per provisions of PWM 
Rules. 

Govt. of Puducherry 
has imposed ban on 
Single Use Plastic vide 
order dated 
30.07.2019. 
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Sl. 
No 

Item Goa Andhra Pradesh Telangana Puducherry 

15 No. of violations & action 
taken on non-compliance of 
provisions of PWM Rules, 
2016, as amended, 2018 
(Rule 12) 

As per data submitted by local 
bodies 133 cases have  been 
booked and amount of 
Rs.1,18,400/-  has been collected 

State Urban Development 
Dept., constituted 512 
Taskforce teams and 235 Tons 
of plastic carry bags were 
seized and Rs. 164 lakhs of 
fines was collected from 
defaulters. 

The ULBs have collected fine 
of Rs.10.42 lakhs and 
cumulative fine collected 
from violators / vendors 
/retailers using plastic carry 
bags less than 50 microns as 
on date is Rs.49.31 lakhs. 
Telangana PCB in 
coordination with GHMC 
carried out surprise 
inspections to identify 
producers / manufacturers 
of plastic carry bags less than 
50 Micron thickness. Eight 
no. of producers were 
identified producing plastic 
carrybags of less than 50 
micron thickness and were 
penalized for Rs.50,000/- 
each  
Govt of Telangna issued G.O 
Ms. No. 27 on prohibition of 
open burning and fines are 
being imposed on violators. 
TSPCB has reviewed 
Manikonda Municipality , 
Nizampet Municipality, 
Bandlaguda Municipality, 
Mahaboobnagar, 
Sangareddy, Toopran, 

Surprise inspections 
were carried out with 
a team consists of 
official of PPCC & 
Puducherry & Karaikal 
Municipality and 
seized 50 bundles of 
plastic carry bags form 
major stockists. Nine 
Plastic manufacturing 
units were issued 
closure direction with 
disconnection of 
power for violation of 
provision of plastic 
waste management 
Rules, 2016. As per the 
provision of plastic 
waste management 
Rules, 2016, Bye-laws 
have been framed by 
the urban local bodies 
(ULBs). As per the 
report received from 
the ULBs. Rs. 
18,01,905/- have been 
received from 17,154 
violators. 
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Medak and Narsampet 
Municipality regarding open 
burning of waste. TSPCB 
levies penalty of Rs. 25, 00/- 
each on Nizampet, 
Sangareddy, Toopran, 
Medak and Narsampet 
Municipality.  
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